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O R D E R 
 

18.11.2019: By impugned order dated 23rd September, 2019 application 

of the Interim Resolution Professional (IRP) has been allowed and the Appellant 

(Respondent in C ompany Petition) has been directed to make payment of CIRP 

expenses including the fees of the IRP to the tune of Rs.6,80,100/- within a 

period of 30 days.  In fact, the application for review preferred by the Appellant 

has been rejected by the Adjudicating Authority. 

2. Counsel for the Appellant submits that fees charged by the IRP is after 

the date of settlement, when the IRP was not supposed to continue.  However, 

we are not inclined to interfere with the impugned order directing the Appellant 

to pay the CIRP expenses including the fees of the IRP.  The appeal is 

dismissed. 
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